
IN ThE CENTRAL ADMINISTRATIVE TRIBUNAL 
AHMEDABADBENCH 
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	100 	of 	1991. 

DATE OF DECISION 

- Shfi i-rj--ashanke-r--Har-ieharker- Petitioner 
S ha rm a 

r Advocate for the Petitioner(s) 

 

i1Ofl_OfL_IncUa& Anr------ 

T1tj B.R. Kyada 	- 

Respondent 

Advocate for th Responuiu (s) 

CORAM 

The Hon'hleMr. P.M. L'rivedi 	 •. Vice Chairman 

The Hon'bleMr. R.C. Bhatt 	.. 	.. Judicial Member 

I, Whether Reporters of local papers may be allowed to see the Judgernent? 

To be referred to the Reporter or not? 

3. 	Whether their Lordships wish to see the fair copy of the Judgemnt? N' 
Whether it needs to be cfrculated to other Benches of the TribunaJ'\J 

TpRRm-12 CAT'6-3- 
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Shr i G irij ashari)cer H arishanker 
S harm a, 
uarter No. 380/C, 

Double Storey FJy. Colony, 
Gandhidham 	 .. Applicant 
(Advocate - Mr. J.L. Ajmera) 

Versus 

Union of India, 
(Notice to be served through 
General Manager, W. Rly., 
Churchgate, Bombay-400 020) 

Shri U.S. Sharma, 
Carriage & Wagon Supdt, 
W. Pdy., 
Gandhidharn. 	 .. Respondents 

Advocate - Mr. B.R. Kyada) 

CORAM : Hon'ble Mr. P.H. Trjvedj •. Vice Chairman 

Hon'ble Mr. R.C. Bhatt 	.. Judicial Member 

O.A. No. 100 of 1991 

ORDER 
eç 

Dated : O".4.1991 
/ 

Per : Hon'ble Mr. P.H. 2rivedi •. Vice Chairman 

Heard learned advocate Mr. J.D. Ajmera in this 

case and OA/97/91 and OA/98/91. He states that the 

facts are identical in all the cases. The ap'licants 

have been put into possession of the quarters according 

to them by oral instruction on the result of a committee 

of the Railway officials for allotment of quarter and 

now are being threatened for eviction. No allotment 

order is admittedly passed and no order of eviction 

has been passed either. He states that in another case 

with similar circumstances, the petition has been 

admitted • We are not pursuaded by the learned advocate 

for issue of notice. If the applicants have been in 

possession for considerable period whatever right they 



E$) 

may have under other laws for continuing in possession 

they do not arise from any service rules and no 

jurisdiction of this Tribunal can be invoked in matters 

of this nature when no rights have been given to the 

Governmenb servant under any order of allotment and 

there can be no cause without any order for eviction 

of quarter. The application cannot be based on mere 

avennents for aporehensions. Application accordingly 

dismissed, 

(RCBhatt) 
	

H T ived. 
Judicial Member 	 Vice Chairman 
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il 


